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Judgement

Amreshwar Pratap Sahi, J.—Heard learned Counsel for the parties.

2. An Affidavit in response to the order dated 22.2.2011 has been filed today
clearly taking a stand that the Government order dated 16.8.2010 was never
intended to increase the number of seats which has been fixed under the Statute
of the respective Universities. In the instant case. Statute 13.26 clearly
prescribes that the number of seats would be a minimum of 60 and maximum of
80 with the permission of the Vice-Chancellor. The contention on behalf of the
Petitioner is that increase of 20% should be read beyond the strength of 80
students as per sanction.

3. The affidavit filed today by the State Government, therefore, clarifies the
decision in relation to the Government order dated 16.8.2010 and, as such, the
calculation of 20 person cannot be over and above the maximum number of 8
seats as per the Statute.

4. It is trite law that an executive instruction or a Government order cannot
override the provisions of subordinate legislation and the Statute having not
been amended, it is not possible for the State Government to create additional
seats as urged by the Petitioner. In the absence of any amendment in the
Statute, the aforesaid argument cannot be accepted.
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5. Accordingly, the Petitioner -institution would be entitled to a maximum 560
seats as sanctioned by the University and explained in the Government order
dated 27.1.2011 read with the order dated 4.2.2011.

6. The writ petition stands disposed of accordingly.

The University shall, therefore, proceed in the light of the observations made
hereinabove in relation to the demand of admission Form by the Petitioner-
institution.
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